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THE HON'BLE MR. X.V. PRAHLADAN, ADMTNTSTRATTVE MEMRFR.

1,. Whethler Reporters of local papers may be allowed to see the
judgment ?

"3, What@er‘thsir Lordships wish to swe the failr copy of the
Judgment ¢ ,

4, Whetper the Judgment is to be circulataed tO the othuzr aenches_?

i

I
1.
To | be referred to the Reporter or not s

Judg%ent delivered by Hon'ble (A).




CENTRAI, ADMINTSTRATIVF TRIBUNAL, GUWAHATT BFNCH.

‘Original Application No. 22 of 2004,

Date of Order : This, the 15th Day of September, 2004,

THE HON'BLE SHRI K. V. PRAHLADAN, ADMINISTRATTVE MEMBFR.

1. Sri Humeswar Kurmi
2. Sri Nitul Saikia

3. Sri Krishna Kanta Das
(applicants serving in the office
of the Inspector General
Frontier Headquarter
.§.2.B., Tezpur.)

4. Sri Binu Mathews
5. Sri Th.Subash Chandra Singh
6. Sri Sundeep kuma

{applicants serving in the office
-of the Deputy Tnspector General
'Training Centre, Special Service Bureau

Salanibari, Tezpur.. . .

‘By'Advocates Mr.J.Sarma & Mr. S.M.Baruah.

- Versus -

1. Union of India

Represented by the Secretary
to the Government of Tndia
Ministry of Home Affairs
North Block, New Delhi.

: 2. Union of India

Represented by its Secretary
Ministry of Health & Family Welfare
New Delhi.

3. The Director General of Security
Block-V(East), R.K.Puram
New Delhi-110 06A.

4. The Director
$.S.B, Directorate, R.K.Puram
New Delhi.

5. The Deputy Inspector General
Training Centre, S.5.B.
Salanibari, Tezpur.

6. The Divisional Organization
§.8.B., North Assam Division
Tezpur.

Rd
2

. Applicants.

»Contd./?
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7. Chief Medical Officer
North Assam Division

S.8.B., Tezpur. . Respondents.

Mr.A.Deb Roy, Sr.C.G.S.C.

O R DFE R (ORAL)

K.V.PRAHLADAN, MEMBER(A):

The applicants are working in the Special Service

Bureau (S.S.B. in shorf), falanibari , Tezpur as Group 'C'
and 'D' (Non Ministerial), Para-medical employees. This

application has been filed against the denial of patient

care allowance which is being paid to Para-medical

staff in hospital wunder Central Govt. Health Scheme

wWee.f.1.12.108&

(C.GF.H.S. in short) / and other Central Police

Organisations like  T.T.B.P., B.S.F, and C.R.P.F,

w.e.f.8.9.2000. The petitioners claim that their services
are similar to that of B.S.F., C.R.P.F. and T.T.B.P. and

hence they are eligible for patient care allowance.

2. The  respondents, in their written statement,

stated that the Ministry of Home Affairs is in the process
of taking a decision in granting patient care allowance to

the Para-medical staff in S.S.B. and hence they should be

given enough time to take a decision in the matter.

3. I have heard Mr.J.Sarma, learned counsel for the

applicants and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for

the respondents.

4. On perusal of the pleadings and considering the

facts and circumstances of the case, T am of the opinion

that S.8.B. is also a Central Police Organisation under

Contd./3
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Ministry of Home Affairs 1like T.T.B.P., B.S.F. and

C.R.P.F. having more or less the same working conditions.

Therefore, Ministry of Home Affairs will take a decision

on _,the payment of patient care allowance to the

phra-medical staff of S.S.B. within a period of six months

from the date of receipt of this order.

The O0.A. is, therefore, disposed of with the above

directions. No order as to costs.

K@@M

( K.V.PRAHLADAN )
ADMINTSTRATIVE MEMBER




| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH
0.A. NO. 22/2004

Sri Humeswar Kurmi & Others
-VS-

Union of India & others

SYNOPSIS

Applicants are working in the special service bureau, Salanibari, Tezpur at Group ‘C’

and ‘D’ (non ministrial) paramedical employees.

In éthé year 1983 Govt. of India had issued a office memorandum wherein grant of
pa}ier{t care allowance to Group ‘C’ and ‘D’ (non ministerial) Hospital employees
wdrking in the Central Government Hospital under Central Govt. Health Scheme
ha{ve been provided. Subsequent to issue of the said circular Hospital employees of
Gﬁoup ‘C’ and ‘D’ category of various Central Govt. Hospital / Dispensary are drawing

th;e Hibspital Patient care allowance / Patient care allowance.

Bdlt the applicants are still deprived of getting the Patient Care allowance though they
are also group ‘C’ and ‘D’ (non ministerial) Paramedical Central Govt. employees as
SSB Directorate has also furictioning under the Ministry of Home Affairs, Govt. of

India.

Bging aggrieved the applicants field the present application before this Hon'ble
Tr‘ibunal with a prayer for granting Patient Care allowance with effect from their date

of joining in the S.S.B.

RS
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GUWAHATI

0.A. NO. X 2~ /2004

Sri Humeswar Kurmi § Others

_VSV_

f,x

eesesssesssApplicants

Union of India § Others

I N D E X

PARTICULARS

Application
Verification

Annexure-A

(Circular issued by the
Ministry of Home Affairs)

Annexure-B

(Representation filed before
the S.S.B.Authority by the
Applicants),

Annexure-C

(Judgement dated 17/1/96 passed
in O.A.No. 1245/94 by the
Hyderabed Bench, C.A.T.

Annexure-D

(Circular dated 25/1/88 issued
by the Ministry of Health &
Family Welfare).

Annexure-E

(Memo dated 28/3/2003 issued by
S.S.B.Head Quarter). '
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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI EBENCH

GUWAHATI

{hn spplicetion under Section 19 of the Administrative

'

Tribunal Act, 1985)

1, Sri Hﬁmeswar Kurmil

2. Sri'Nitul caikia

3. Sri KBrishna Rants Dag
{applicantz serving 1in the
cffice of t@e Inapector
General, frontier Headgquarter
$.5.8., Tezpur)

4, Sri Binu M.Mathews

5. 5ri Th.Subash Chandra 3ingh

{(Applicants gerving 1in the
cffice of the Deputy
Inspector General, Training

Centre Special Jervice

- Applicants

- VER3US -

1. Union. of Indis



To the Gove.of Indisa,
Ministry of Home Affairs,

North Block, New Delhi.

2. Union of Indis
Reprezented by ita
Secretary,Ministry of Hesalth

& Family Welfare, New Delhi

3. The Director General of

Sy

CSecurity, Block-V{Eazt)R. K.

FPuran, New Delhi-110066

4., The Director
9.3.B. Directorate, R.K.
Puram, New Delhi

5. The Deputy Inzpector General,
Training - Centre, 338,

Salasnibari, Te=pur

&. The Divisionsl Organization
oo

3.9.8B.Horth Aszsam Division,

Tezpur



7. Chief Medical Qfficer
North Aszzam Division,
5.5.B.Tezpur

- Regpondents

1.PARTICULARS OF THE ORDER AGAINST WHICH THE APPLIC'TIDN

I35 MOVE r

Illegsl snd =arbitrary action on the part of the

respondents whereby the applicants are not allowed o

draw Heepital Patient Csre Allowance/Patient Care.

Allowsnce though the ssid sllowance iz adwissible Lo

the other gimilarly situat d Central GO varnmﬁut

Employees,

2.JURISDICTION OF THE TRIBUNAL :

o

The applicants 4

which their grievance is baszed on snd egainst which

they seek redreszal iz well within the jurizdiction of

thiszs Honkle Court.

The applicantz further declare that the present

spplication has been preferred by the applicants under

Saction 21 of the Adminiztrative Tribunsl Act, 188G

clare that the 3ubject mater upon

PUNEISSEN
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4. FACTS OF THE CASE : M
il Thet the present applicants are working in the
Special  Service Bureau {for  brevity, here 1matt91

<

referred to az §.%.B.,), Salanibari, Tezpur as Group *C7 ;i%

and 07  (Non Ministerisl), Para-medical employvees. All

the applicants are serving . in the Unit

Hozpitals/dispenzaries attached . to frontier  Head

Quartsr, 3.3.B. as well as to the Training Centrs,
5.5.B. Sslsnibari, Tezpur in different categories/

dea cﬁatlnn.

Detsilzs of sarviﬂe particularz of

the applica ﬂw/5459mbua@gqgf
‘f—uzg,g > Heoelng 60 B (aae &
ii} That the applicantg have & cCommon grievance

gnd interest in the metter in guestion snd a2 such. they
are filing a common and 2ingle applicetion for resorting

to their common grievence. Further, the relief sought ‘Qi;

for and, if so granted, toltham, that will be equally

applicable to all the applicanta because gll of them are

gimilarly gituated/placed.. Hence, to avoid '8

“multiplicity of lit igations, the inztant applicaticn has

been preferred by the applicants herein. The applicants
crave deave of thiz Hon’ble Court/Tribunal to allow them

to file & common and 3ingle applicaticn a3 provided in




L

RBule 4{5) {a) of the Central Administrative

Tribuhal {Procedure)Rules, 1887,

iii} That before averting to the detsils of the
caze, 1t is worthwhile to mention here certain facts for
the convenience of thiz Hen’ble Tribunal, Pricr to the

rear 2002, the 5.5.B. directcrate was cperated under the

[*ed

Cahinet Secretatry to the Government of India. But from

the year 2002, the &.3.B. dirsctorate 1z functioning

under the Ministry of Home Affairs, Govt.of India.

the Govi.of India had

[¥31

iv) That +in the vyesar 158
igsued a Office Memorandum wherein, grant of patient
care allowance to Group ‘C’ and ‘D’ {(non ministerial)

Hospital emplovees working in the Central Government

fon]

Hospital under Central Govt. Health Scheme have bee
provided. Tﬁe Office Memorandum containz details of
terms and conditionz reguisitez for entitlement of
Hospital Patient Care a;lawancef?atient Care allowance
to & group ‘C° and D' (Non-ministerial) Hospital

employes.

v That subsequent to isgsue of the said (0ffice

Memorandum, Hospital employeez of group *C7 and D7

category of  various Central Government Hozpitals/
Dispenzariez are drawing the Hospital patient Care

allowance/Patient Cars

i
[xt)
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Sistreo—ritates
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departmentz of Govt. of Indis which a&are granting
‘HDspiﬁal P&tignt Care allowance/Patient Care allowance
to their group O oand ‘DY employeez working 1in their
Hospitalz are DBorder Security For:é,'Central Induztrial
Security Force, Indo Tibetan Border Folice, Central

Industrial Security Fnr_b, Azzam BRifles &tc.

8. ;hﬁtn OPY "of the letter No.

27012747 2000~ FPF-IV in respect

of granting of Hospitsl Pstient
Care Allowanc To Hospitsl
employeas of different

departments of Govt. of India

ig annsred herewith and msarked
az ANNEXURE-A
Vi That ‘Hos pltal Fatient Care Allowance’ i3

admiszible to employess of Group C7 &nd ‘DT category
attached to & Central Government Hospital/Dispensary for
£

the regasons of seriousness and risk

|'—I‘
[§d

they gre preferring. The is likely = great
pr““h“ndlﬁn of deterioration of health of the concerned
emplovee due to transmizzion/contagion of & diseasze and

all theae materisl,

o

other vrisky factors conzidering
pointg in hanu; the Centrasl Government (Ministry of Home

Affairs) has floated the procesz of granting of Hozpital

W

Humérd ar Ko’



Patient Care allowance/Patient

Care Allowance toteh
eligible employeez,
vii} That &as narrate=d in the paragraphs &t the

cutaest of thiz application, in the year 2002, the 5.5.B.

Directorate has slzc begun to  functicn under the

' Minisztry of Home Affairs. By virtue of this development,

[ai]
w

2 matter of fact, the Group ’'C’ and ‘I’ catsgorized

Hospital employees of the $.5.B. Directorate, working in

1

3.3.8B. Frontier Head oQuarter Saslgnibari and in th

Training Centre Salanibasri are alzc entitlad to the

yU

‘Hospital Patient Care Allowance’ /Patient . Care
Allowance. Further, similarly s=situsted employees of
different departmentz of Central Government have been
granted ‘Hozpital Patient Care Allowsnce’ /Patient Care
Rllowance. However the applicants have been deprived off
frem the zame in spite of they are similarly situated
peraons entitled £0 the Hespital Patient Care

Allowance/Patient Care Allcowance.

=4

vilii) : That the applicants had made

reprezentation through proper channel  befcre the

competent Authority{Rezpondent No.Z2) stating inter-alis

that a3 per the Memorandums ;ssued by the Gove. of Indis

m

regarding entitlement  of ‘Hoapital Patient Car

Allowance’/Patient (are Allowsnce, the applicants are



i
eligikle for grant of ‘Hospital Fatiasnt Care

- "Allowance’ /Patient Care Allowance.

Photocopies of the represzentations

jo R

made by the applicantz are tated
in the aforesaid Paragraphs &re
“annexed herewith and marked as

ANNEXURE-B.

ven sfter preferring the aforementioned

n

ix} That

s

. representations the sapplicants have not ‘recelved any

rezponae from the concerned authority {Respondesnt HNo.Z}
regarding granting of ‘Hoespital Patient Care

all&wance’{?atientvCare hllowarnce. Tﬁaughrthe applicants
are fully eligible for ‘Haspital' Fatient Care
Allowance’, the authoritiez &ction in this regard ié
wholly unjustified, arbitrary, dizcriminatory  and

illegal in nature.

x}J . That +the Hon'ble Apex Court had slresdy
proncunced Judgment to the effect rhat when & particulsy
benefit i3 granted to the employees of one department of
Government of India, the zsame can not be deniad to other

simiiarly placed employesz of the other departmentc.

Further, the Hon'ble Apex Court observed that ‘Eguality
ig the firgt principle of juatice’. In the instant caze

alsc, the benefit of granting ‘Hospital Patient Care

A

}f}iUﬂNQZZb(ﬂ/L kZuu,7n4f
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klla&an”";Putlcn: Care Allowance isg slliowed t5  the

gimilarly situated employees, employed  in various
Central Govt. Departments =uch &=  BSF; C.R.E.F.:

C.I.8.F.; Assam riflea etec. But the employees of the

5.%.B. are ~deprived of the =zame benefit in vicolation of

the Hon’ble Apex Court &3 well ss Article 14 & 16 of the

Conztituticn of Indisa.

i) That the Hon'ble Central Adminiztrative
" Tribunal, Hyderabad Bsnch; in O.&.No.1248/94 had pagged
a Judgement to the effect that the ‘Hospital Fatient

Care Allcwasnce’ /Patient Care Allowance iz applicakle to

all the employees of the Central Govt. attached to

Hu“pltalfﬂlzp&nsarla under Central Goveo. Health Scheme.

In the aforessid Criginal applicetion No.1245/%4, the

o

spplicants sre working in C,R,P,F, In the instant case
alao, the applicants are working in 2.5.B., Salanibari,
Tezpur being =zimilsrly plsced perzons’ at per with

employees of C.R.P.F. cr other Central Govi.Departments.

A photocopy of the aforesaid

Judgment dated 17.1.%& passed.

in QLA 1245794  is= gnnexed
he %1th and marksd B

ANNEXURE-IS,

»

1

JJ ),qu/:ipcw [WW



claim/right over

aame

-situsted persons

i0

A}

¥1ii) That the sapplicants most respectfully submite

before this Hon’blz Court that they have bonafide

the entitlement of 1YHospital Patient

Care Allowsnce’/Patient Care Allowance and waiting for

o

dispogsal of their respective representationsg by asllowing
them to drsw ‘Hospital patient Care Allowance’ st the

reviged rate a8 are allowed to the

of the wvarious Central Government

Departments.
¥iii) Thet the Ministry of Health s Family Welfare,
Government of India

—

dated 25.1.1888 had apecifically mentioned the fact that

‘the “Hoszpital patient Care Allowance’/Patient Care

Allowance 18 admigsible to Group ‘C' and ‘Group D' (Non-

Ministerial)Hospital emplcoyees working in Central

Government Hozapitals. In the inatant case alaoteh

gpplicants sre working in the 8.5.B.  unit Hespital,

Salanibari, Tezpur and being & Central Government

Hoepital under Ministry of Home Affairs, they are glso

~of

entitled  for  grant Hospital  Fatient
Allowance/Patient Care Allowance.
g Photocopy of the aforezaid

letter WNo.Z . 283015/60/87-4 dtd.
25-01-1%88 i= annexed hsrewith

gnd marked as ANNEXURE-P.

similarly

vide itz letter No.Z.2B8B015/60/B7-4

Care -

S

1

 Humaran Kumn
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xiv) That Directorate General, special Service
Bureau, New Delhi under the Ministry of Home Affairs,

Govt.of Indis igzued | a Memorandum vide

‘No.1/5SB/MED/2001 (4 MC/359-408 dated 28.3.2003 wherein -

the Grant of Hospital Patient Care Allowanc&/?atient
Care Allownce to the para Medical staff in S.5.B. (group
‘C'  and D' Hospitsl /employees) are specifically

mentioned. In the light .of <the aforezaid Memorandum

Humpmdan kuon

slso, the spplicente sre eligible for grant of Hespitel -

patient Care Allowance/patient Care Allowsance.

A photocopy of. the Memorsndum

Ho.1/S5B/MED/2001 (4)MC/359 408

dtd.28.3.2003 ' is annexed
herewith and marked &3
ANNEXURE-E-

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

I} For that the action on the part of the
guthority/respondent in denying the Hosgpital Patient

Care Allowasnce/Patient Care Allowance to the

applicants is wheolly illegal, sarbitrary, unjustified -

and discriminstory in nature and &g such the instant

caze iz a fit casze wherein this Hon'ble Tribunal will



11

exercisze 1ts Jjurisdiction and grant relis

I
L]
vt
LA
ot
-r
T

applicants.

For that the applicants have been deprived of from
the benefit of ‘Hozpital Patient Care

Allowsnce’ /patisnt Csre Allowance although they ar

i

similarly =2ituated personz with of theze of the

C.R.P.F.; B.5.F.;C.I.5.F.; etc. who have been granted

the benefit of Hospital Patent Care allowsnce/Patient

Care sllowance a3 per Order of this Hon'ble Central
Administrative Tribunal and s3 such the action of ths

authorities/Rezpondent i3 kad in law and 13 liable to

be set ggide.

‘ /

:III)FQE that since the similarly 2itusted perzons of the
C.R.EF.: C.I.5.F.; B.S5.F. etc. have been granted
Hoszpital patisnt Care allowance/Fatient Care
Allowance, the spplicants are alsc entitled to the
Hoapital éatient, Care  Allowance/Patient Care

allowance and gince the sSame has not been granted to

themn, the spplicantsz  have been dizcriminsted

resulting in viclation of Articles 14 & 16 of the

Conztitution of Indis.

_Humaaan K wind

-~



-
a1

[y
[y

DETAILS OF REMEDIES EJHAU&TSD

.a

The spplicants  had glready submitted
representations  which were duly forwarded to the
competent JthDritf bu* nothing tangible ha= bewu done

2o far,

' MRTTER NOT PREVIOUSLY bILEB OR PENDING WITH ANY OTHER

COURTS:
The applicanta further declars that they have not

reviougly filed any applicstion writ-petition or
?

l:[l

suit egs ng the matter in rezpect of which - ti

,,,,,|
i
[AY]

applicaticn has been preferred, bkefore any Court or
any other authority or any other bench of the Tribunal
nor any such application, Writ Fetition or suit is

pending before any of them.

It ig, = . therefore, most
rezpectiully  prayed that Your
Lordships wauié be greciously
.pleaﬁed ﬁ@ admit thisz applicaticn
call for the records of the cage,
~aszk the r‘aponﬂaz L% 83 to why the

spplicants should not be granted

B |
o
n

benefit  of patient  cars

allowance with effect from thelir

an ke

_Humc/

Qe

WA

A



respective date of Jjoining in

5

rvice as has keen granted to

T
m
L

others who are gimilarly situsted

perzong  and after peruzxing ths

cauge or csuges shown, if any and

thg respondents to pay the patient
care ailﬁwances to  the &pplicant;
with effect from their rbsp&ctivé
date of 7joining iﬁ the 5.%.B. or
may’ pags  such further or sther
OEdEE.Gt grderd a3 Your Lordzhips

may deem fit and proper.

And for this sct of kindnesz Your applicants as in duty

bound shsll sver pray.

- %.INTERIM ORDER,IF ﬁHY,PRﬁ?EE_FGR :

. NIL

11.PARTICULARS OF THE BANK DBRAFT/POSTAL ORDER IN RESPECT

OF THE APPLICATION FILED : |
T, 20 NO :taqz%ﬂss owu;( @g/az/zmq
_ Guwakad G.AO

12. LIST OF ENCLOSURESD @

iy

f

o

ot
jan g
g1

[ ]
b

L
1y

Byl

¥
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- YWerification
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i : -YVERIFICATIOHN-

| I,5ri Humeswar Eurmi, eon of Late Fhaguna EKurmi,

W

aged

353, ¥ers, working a3 Pharmacist in the Frontier

Head Quarter, '5.5.E., Ssalanibari, Tezpur do  hereby

solemnly effirm and atate that I am  one of the

applicantz2 in the accompanying petition and the contents
of

‘ ony Mo \ . ) ) L
f paragraphs ;1/273 Z, (l,. u, fn, W/ Vi/ ML j'}( )X)XQS; C/, F
of th

14

said sapplication including thosze made in this

verification sre true to the best of iy knowledge and -

f belie

+h

gnd those i

6 AR !
nade in paragraphs Lf(y// viu, )(HI/; XY

! record are trus to my
j \

zlinformation derived therefrom which I believe to be
|

I

{

-t
|4
i

1true and rest are my humble submissions before

this
I . .
|Hon'kle tribunal. I being one of the applicants have

Il
'been  authorized by other applicants to 3ign  this

werificaticn on behalf of them.

And I =zign this verification on thiz the 37 th day

bf Qlé&m~u§7 , 2004 at Guwaharti.
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. The D'irectors _Gene'ra-l,

o , S : ﬂr‘yu'exu:ze-‘é.‘.

.

NG.2 CQ,’U"O“ PRIV
Government of lidia
CMinisyry of Hotrie Alinirs -
.. 7 North Block, New Delhi.

Dated, the 8”’ oeple‘mber 2000
e
[0

L Boxdm o"ClIIltj chn, CGL) Com plex, New Delhi.

2. Central Reserve Police [force, 3CO ¢ omplex, New Delhi

3. Indo-Tihelan Border Poli ice, CGO Complex; New Delhl ,
{!-. Central Industrial Security Force, CQO f‘omplrx, New Dolln
57 -Assam Rifles s, Shillong,-

6. The I‘n(ﬂln Nahonal P()IICP Acadcmy, H\ drrabad

1" Subject: Grant of Patient Care Allowance/llos)N’al Patient Care

AMlowanee to Hor Hinisterial Group C & D Civilian Emp loyes
ol BT, ¢ l PR, ITEP, CIST, Assam Rifles ane National Police
/\.Mkim ¥, hwtommd nmrloy 2 in Dispens a.nes;H,ospntal&

. . . \

S}I‘)" - ‘: . '. '

L arm dnﬁtrd o convey the sanction of the President 1o

_' lhe Grant of Patient Care 1110\ ance/hospital Patient care allowance,
tothe Nnn Ministerial Group ¢ & D Civilian Employe@s ol BSF, GRPF,

ITBP, CI&F, ‘\bsam Rilles m]d National Police: Aca(l(-nu, Hj(lmabad'
vmplnyed in. the Dispensaries/ Hosmlal% at the same rales as"has
been given to employecs bnvularlv placed inthe CGHS dispensaries or
-Central Government Haspilals in Dethi/outside Delhi on the same

| terms and condmons “11*; mll lal ellf’cl from the da e oi issue of

he°e urd Clbo

2. ’lhl'.a is .8 ul»lm the condl ion that no nig ght duty
allowance or risk allowance, lchﬂ]C“On"d by thctmlra’iuov arnment

will be admiss li"(’ o these ¢ lml(\‘ £,

5. . The exp enditure inuoIM wil il be met out of the lmdoe

grant.of the concerned organization,

W




~1F-

«

This issues with the approval of Minisiry of finance,”
Department of iﬁ*?:—:;*f»endiiu revide T Mo, 858 B 0T 02009 dated 7.9.2000
and with the concurrence ol lhe tegraled Biancial Division of i
Ministry-vide their Dy, No.2206/ Fin 1/ 2000 dated 8.9.200C

Yours faith fully

. Sd{

v, ~ (Rakesh K.GQupta |
- Director (Police Finance]

/ N

Copy to:-

1. Pay& Accounts Officer, BSF/CRPR/ITB Y CISF/Assam Riiles
and NPA, Hyderahad, 3 :
2. - PAD MHA, New Delhi. - , S -
3. Minislry of Finonael {81V Branch) w.rt, 110,853/ E.[V/
' S000 daded 702000 , _ B
T S Mitiistry of Healll & Farsily Kelfare (I, 111 braneh) Nirman
St T Bhavan, Naw Delhi, L

IR (Finance I MHA, N1 isiock, Haw Delhi

.

it

! 0. PRI Lesk, MHA, New Delhi, -
7o Guard Mile o N



Hnnexve e —if B
ez, ¢

#ind stry : “of liome hSfairs, .
00 the diviaional Urganisar,
SubgNorth Assem Divisisa,Tezpur

Dated, Tegpur the _ISTh:  Jury/2003

The Divislungl Orgeniser,
SSB,Narth Assum Wivistian,
Logpur,
iviirunsutsriiniitg

- Please find enclosed horewith a fsaw-mcp}.matory
syplecation regaridine Graat of Hoopd o) patiant capeill owance/
Fatlent care Allowonce of G Y end *D“(Nopwiinistxis)) = .
[apboyass, fram S il Saikla b Jedw oian 02 LivisionaY
*haﬁmﬁm;wﬂoﬂoﬂh Ags g Divuxgn.'ﬂ‘ewu-\ for your kind

823

NG e 8 Statod |
| Yours fatthfully

B - \g&”

\7) - CHISP MEDICE ©PEICIR
- PO H 235 /01 BT VESYCH

R




— ’7 -
The Director,
Directorate eneral of 2ecurity,
Office of ths Director,5>B,
Bast Block -V, Level~5,R K., Puram,

( Through Proper Channel )

Sub 3- Praver for grant of Hospital patient care allowancey

-
s DCl e

REPL TR S A S

oir.

I the undersigned have the hanour to state the following
few lines for favoyr of your kind cansideration and necessary
action please,

1, That sir, Unit M,I Room,Div HWR, NA Division,Tezpur
where patients of different ailments/diseases are being attended
by me under the supervision of Medical Officers and in the

field works during medical civic actiam which involves transm -
ission of the disease and risk to my health, -

2, That sir, the staffs those who are working in Cengral
vovernment Hospitals are entitled for Mospital patient care
allowance vide the revised order No.Z , : 0.7, ./ ~I1L(1,.

da ted 02-01-1999 of Ministry of Health and Family Wel fare,Govt,
of India,copy enclosed herewith for yout kind perusal Please,

3o That sir, the supreme court of India has also given

the verdict that "equality is the first principle of Justice"

when a particular benefit is granted to employees of one depa-
rtment Of the Government of India the same cannot be denied to
other similarly placed employees of other department under the

same Government ,as the staffs of Central Government Hospitals
are getting the patdent care allowance 50 the Ssame facility may

also be granted to me on the basis of equality as I am also
worEing in Central Government Hospital(>>B8) .Copy enclosed here-

with for your kind pergsal please. :

It i3 therefore requestsd,hospital patient care allowance

may kindly be granted to me.gs g;r admissible revised rates like
the other staffs working in Central Government hospitals please,

h Fct the act of your kindness I shall ever remain grate-
ful to you sir,

Places-Div. HWR, NA Divisiom ,

Tezpur, Yours faithfully,
Dated s m,7
05‘)" ‘ % ()i* LAB TECHNICIAN;S3B
W _ NCRUH aoward DEvIL K
TuzUl.
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To

=) j:,r,

eppication regarding Grant of 'xos‘gital patient camsAllowancsz/ -
Patient care Allowamce of Sxrow "C% gns
&Tdoyeaes, from Shn Kithine VLM.J\N?\SW’}A st Jof Oiviadcnal

-’

Hegd guartes; 5 E;North Assan Division,

oo

e o X/S3/HRCS 2002/ é g
Cevernmxant of Indiy, -
idinistry of ilame Affairs,

0/0 tha Rivisianal Organiser,
SSB,North Assam Divisiec,Tezpur

Dated,Tegpur the _ﬂ_ July/2003

The Divisional Organiser, =
S50, Nerth Assem Divisicm,

Plarse £inA

emiclosed herevith a self-axplanatory
"D (Nen=Ministrial)

Jazpur for your kind

perusal and further nacessary acticn Mt your end plecsc,

-~y

Enclse A8

8 tatexd

e

o |
S e

f
/.
[;

A

A}

Yours faitniuldy

N
A
?0'( \§ \ : 3
CITEF M3DICH CPYICEBR
HERI A ASAM LY VISION \-
@i VM -
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Y _

The Diroctor,
Diroctorate Canors) of -»cx,m.tty,
Uffice od the Diroctar,=-3,
Lant m.ock-V.!-ml-s.K.iqu
New Delhi =i1006G, ,

§

(Through Propor Chepnel) x

" swie Piaver for gront of Hospltg) gotiont core
all cwance/patimt care dlmuice.

-'d‘ir' K
i
I the wmdarsignad have the handyr to stats the

folloning faw lines favour of your :}\m cansideration
ax: necas3ary action plense. )

4.. That sir, aile Med Aoui,Piv HAR A Divisicn,
fegpus uw:a patiencs of diZferemt allmants/discascs

are buing aitended by mo wder the sypexvision of
Hodical Of.ﬂcera ad in the field worBs durinc medical

civic action which involves transmission qf the discasc
and risky te my haalth,

2 That sizr, thw staffs those who uwre working in
Central Sovomumant Foepityl =@ mtitled for liospit:)
Fetiomt coxa allowance vida the rovised orderx .10.2.23315/
4—/9901 i(I) d:ted 02011999 ©f miniewy < tedlth au
Cdamid v el farg,lovt of indiaycopy enclosaé harawith tou
yorr :'nd parushl Plousa,

3. That 4ir, the syprems cowtl 0f 1974y h'@ 3 s0
G iven mct that“nquat ity 48 the £irst princiyle of
4wtico whel a particular benefit 15 (ruw ol o emp=-
Yoyeas of @a depariunmmt of tho Vovanucat of Inda the
vy Wit be dmied to olher 8imilexly pleced anploy-
298 of Gthes dep..riremt .oy the dane wowanrent, as
the 83i-a’f8 of Cantral Govuramant Hespitals ore gettdng
the prolont cure allownct 30 the sae focility mair
also s (Fmtxi Lo ne M the basis 0 equarity
al8o wuZiiing in eltrel uivernnGie mmp*wnw‘m DY
encleosd havawi il for your kind verxussl plevse,

It i3 thereforo roques ..M,.w**tw patiant carc
wloanca aay k‘nul; far CXORTET LC vl ~s pos gdmdssiblo
revised rstes 1lio Sis oues atellv worsly dn Cantry)

v OvRDLYIN L h'?&;“.‘.tu]f Y50,

Par the act of yowr kinducsn a shpll ever vonai.
¢rateful to you £ir,

e
‘)&Q‘ xo@ Laathiful? y
B fosfone. Koomiion et
b S Dt iy )

(LIcw, é!\;\rf " qrﬁﬂﬁj
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Eic,ﬁ.;’.’ti.i;-'.'r- SNy TN Y et A - o)
Sovermmant of .7 izy /bv
Blnelo, of ~ome ALfalrs,

O/0 the Bivisional Organiscr,

S North At Divie iy lezpur

I

Patedofempur we _ JI I 9w ysa00s

i

The divisicagl Organisear,
‘A3 Dy th ASsam Divisicn,

LG puR.

31:.

Fie-ma fingd  welesed horewitiy g Sal tmaxpl enatory
arnlenticn rac arivyg Sront of Hag; ita) patient capaill ownncaes
Patient siro 211 owpce of Groy; ""g" N DY (Loambiin 1atr] 1)
SLbOVeIt, rom O N Kutimg Phyrimacct | off Divisicna®
Heaflquartor, 32, Aorth Ass Diwsim,i‘—ezp@ for your i:ing
PRt Y w3 ftigr LeCesNlAny actim -at your and please,

2l e as Stuted

L ot b2 P

fouss faltnully |

for \'\4&(

CHLEP MEDICH OPFICKR
BORZH 850 DI VL. Ton

S B TL R :
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The Director, , 7
Directorate General of Security,
Office od the Director,35B, .
Bast BlockeVhevele5,R K¥ uran
Neyw Delhi «11006G6,

(Throuch Proper Chmnol)

Subte Rpaver for_graut of Hospital patient core
all owance/oatient care allowaice. |

Sjt, - i

1 the wndersigned hawve tie hanour to state the

following fow lines for favour of yowr kind consideration

necaessary action pleasaes - , . B
le That sir, Unit M,I Roam,Div HQR,NA Divisian,
Tazpur where peticits of different allments/discases
ore being sttended by me wider the swervisiom of -
Medica) Officers and in:the f£ield werks during nedical
civic action which inwlves transmission of the disease
and risk to my healths - -

24 That sir,the staffs those who-are working in -
Cantral Govermment Hospital are emtitled for Hospital
Patient care allowance vide the revisad erder 0,2423015/
£1/98931(I) dated 02«01=1999 Of ministry of Health and
Family welfare,Guvt of Indiy‘cory @rclosad herewith for
your:- kind peru!:al Please.

3,  That iz, the swreme couwrt of india has also
given verdict that"equality is the first principle of
Justice” when a particular bemefit 1s granted to empe
oyecas of me depertmant of the Government of India-the
sane cannot be dgnied to other limna:lg Placed amploy=
ees Of othexr department under the Same GCovernment,as
the staifs of Centryl Goverrmant Hospitals are getting
the patient care allowance 80 the same facility may:
also be grantad to me cn the basis of oquality as 1 am
also working in Central Government Hospitsl(33E).copy
enclosed herewith for your kind perusal please.

It is therefore reqQuestad,hospital patient care
all owance may kindly be granted to m#, as per sdmissible
revised rates like the other staffs working in Central
Governmant hospital Pleasa. | |

' Bor the act of your kindness I shall ever remain
grateful to you sire

Yours faithfully

7%"@”” N M@ o fanas | phomcs

| (Z} 4 | ';7

- To \

e e g g,
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N Ve

e The Deputy Inspector Gcncr.ul, A. -
Training Centre, SSB, Salonibari,

\ [ Through Proper Channel J

Subject: | Request_for srant of Hospital Patient Care Allowance/Paticint  Care
/\Ilo:wan"c_e. ' ' ' ’
Sir

i
!
’ !
1

With reference to your Memo No. TCS/11/5"™ PC/2000/11363 dated 1 1.09.2002,
I would like 10 bring the tollowing to your kind notice for favour of your Kind consideration (o
accord sanction of hospital patient care allowance/patient ¢

are allowance (o the para-medical
staff of SSB from the competent authority at your earljest convenience please,
| .

i

* The Governnient of India order ag desired
l sed herewitl: for favour of further nccessary

vide para-2 of the above mentioned
action please.

" In this conne_c(iom further 1 would like (o bri
No. 27012/A72000-PF-1y dated 08.09.2000 issucd by tl
enclosed) to all the DG’s of all securi

Secretariat, since this organization was not under (e MIHA.. N

under the MJLLA, so Hospital patient Care allow

entitled to th!c para-medical staff of SSB as ik
MHA. ,

18 to your kind nuiice that the jetier
1¢ Dircctor (Police Finance, copy
ty organizations. cxcept the Directorate, $$3, Cabinet
OW our organization is included
ance/ Patient Care allowance is very niuch
¢ others sccurity/Police organization under

‘Therefore, 1 would fike to rec

_ juest for your kind sympathcetic action so that the
said allowance|can be extended to 1ac, C

\For the act of your exceilengy, | sl

4

all be ever grateful to you sir,
1 g Y

Place: Sa'lonibairi. . = Yours faithfully,
Dated. . ;2.3/../5?;10&




e Directer General (SSB )
Gevaerrment sf India,

Ainlatry ¢f Homb Affoirs.

Saat BleckaV,' LoveleD o :
HeRePuram, Few Dolhi.l10066,

“

' e . L3 ' : ' .1
L Threugh Preper Chsnnel)

— . :
’:}wﬂmrfeﬁuiu&aﬁf"glm T GARE ALIOWANGE,

A

1
PR AL 13 ‘
e 2 N i i !

| With gb@7r@sp9¢t and hueble submission { beg e st

thiv Fallowing few lines fer Taveur of yeur kind syBpethati.
censlderatien plesse, e

1y ?hat.sira‘;1am4warkingﬁﬁt‘Uﬁitﬁﬂ@spitalﬁ Training Cantrs
$5B, Salenibari, which ig g twenty fivel2%) bedded henpiini
vide sab&n&t‘ﬁeeﬁtw.ﬁydar~Ne,iD&l4Qla/93/85~EAwII dated 05,
fritbde undt hespital thae patient ef Gifferont allments/dis
axle being @ttended by me underit ¢ gdpervisien of Medical
which Invelves transmissien of dlsesse and visk to my hwalth,

e That six,thd staffs thdsagth e werking in Coentrs!

el tal are sntitled for hespital patient care allewsics ..
v He,( Toviged). 4. 28018/41/98.H( 1) dated 02,01, 199¢ of
Anlatry of Heulth & Family walfare, Gevit, of India, cepy wn:ic.
fakawlth for yeur kind perusal plesses

Central Adsinigtrative

#80r decisien that pav..
aliupder the Cantrel Gsvo
itary -Hospital/dlapengari .
o allewance, copy oncios-

3y That. sir, 'hensurabla justise
Fribunel{CAT), Hyderebad baenchiakda
edtcal staff wexking in the hespi
hiaglih sezvices and ether parasmil
are mntitled fer hespital pattient .

gy et sir, I have net bsen ‘given night duty allewanc.
am# rigk allswances, AR

| R g U TS DR S
5, | That'six,;th@‘suprgﬁ¢j¢bur£;efgIndiaghaﬁ,ala@ glvaer i
\ 'W@rdicﬁﬁthat!“'Egualiiy‘isatﬁeUfiasi%prﬁhcipl@,af Justice
- & particdliar benefit is Jranted e . employees. ef ons depard

of Gho Cevts wf Tndia, the some canpotibe dend sd te ather -

- A e oS dap NS ORI O L 2 o) e, e > B 0 s g

placed anpleyses ¢f athier departRaent under:-the semw Gavi, |
¥ central Gevi, ﬁwgpitaﬁmﬁdﬁﬂ@ﬁara;milithry-hmgpitaifa.
23 are getting the patisnt(Hespital): care allswance, se
cility may ales be granmted te me en -the basis of R S E- R ST
s alse werking dn Unit hespital,5SB, under M{rni PRV SORETP I SO
fhaive,Sevt. of Indla, Capy snclosed herewith fer yeur ki
purdsdl plerse, .

& 2 et T

Nee Lons A e .
RERra IS B LA

|

| cod
i 4 o

i

SRR :
2% o reviced rate pl

! - ‘ i .
e Get et yeur Kipdness and faveuradla necsusi: -
il L oever remaip gratefUl te yeu sir,
| . o '.“ -
| , A !
o

"~ v PRI,

)
Youre faithfnlie,

EA)

.
H . . :
¥y 2 i - .
R EA (R R

; .

R

. LR g, Baly LR N .
. . . .
. / .

1 !

(de v ‘ C{ TH. SURHASH CHANDRA- SV61Y.
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“Tho Doputy Inspecton Lavieael,
| SINTS l 'L'Ln"’“ Coy :.:"" aunc

(»3’.10 a..bt‘ll’i.
( Thowash

ouls s _A_FH I

-o-'%..-"«.. .u’

ceoper Chionnal )

U. ¢\4,

AAn J“j AASYY ("I’ ‘tf.) 1‘.5”,’ x “")"j(‘ Thom wabedthe) o
Qrieg G201, W00 Deaesing SLEE of Doedion Lot
[oRi s pllo“,#v’c hl" f7 ’.“v e

L

e "!fm-r XU Vo paraaiallesl stefo ool
in Contrsi tov % Lositals/Dlevmeenios 4a i, 1y
HiCH 2G4 sines 1957 =nd .mn.cxecuu.u. s Y
sealf pooted In perawnilit

sy I'oslzxtazl*x/ih S 15001 09
Boe w'f Ung tho said f..!..!.owmz:f Fage TeogaaliaT
P
r 159) '3

Ar, T &y niso

I not, o nv.x’,f.»." paoplliiieal
gtall vovsing L Usle [ : oy ).,n. A ,,,»'. o
,q',d r.-q‘tqnhi{—ltj h(\ n-"sT‘ y{ f”k Lu' 3o 1\ “’"", oy 1
Soilema unvieor Maalciey of i.me /s41<u:3¢ AR ": il 3;
& 3o@iAng Yop ':iai congid ratdon i~oy highor lo
guartor,

n.z IG'J.OJ.U 9 ;': Hn 1‘(5(1‘.'0"’;1.:;(, .30 ' (1'.“:,' ""’)n?f’f
to songlder tha caso by aranting .G CA ding:
4 e \ﬁ,\n O"Ji(ﬂ" L oG

e
I have the an Ty =1t et ntiveto
knack the ddor »F Limoutable Connt Yor Jusitiicai. o)
ﬂl\‘:‘»S Oo
Thanking yuu elr,
| Youass £02 thivuliy,
- Talonibard, '

Beny . M. onatbionds.
i X

‘Mane 1 Byng . M MATHEWS
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"~ Advocate and such of the undermentioned Advocates as shall acc
. Jawful Advcgcate to appear and act for me/us in the matter. noted. above and in connectxon theréwith and for that

- purpose to do all acts whatsoever in that connection including deposition or drawing money, filing in or taking our
S of composition, etc. for me/us. and on my/our behalf and IWe agree to ratify and confirm all acts
- said Adovate as mine/ours to all intents and purposes. In case of nonpayment of the stlpulated
S fee in full no Advocate will be bound to-appear or act on my/our behalf.
In wmes% whereof /We hereunto set my/our hand thls the ......... %

papers, deed|
the!

\r UMW\ M W‘?

ReSpondentg .
| .
On behalf* 1S SRR RSN OO OO T O S OO P SOOPOPU TP PT PR OO PRIR PRI R TNTOREEID
_ Know ail men by these presents that the above named........7 =,
- do hereby nominate, constitute, and appoint - Shri... Yo S Q

this Vakalatnama/ to be my/our true and

dayof... @fm? 2oo¢f

o

- "Sri Pratap Ch. I)eka

- Sri Deba Kurniar Bhattacharya
. Sri Nirmalendu (E?hakraborty
*. |Sri Madhabanda Sarma Pathak

Sri Kularanjdn Pathak

. Sri Girija Kanta [Das

Ch.
Kr.

Sri Prabhat Sarma

Talukdar

" Sri Debendm Nath Das

Sri Sukanta Kr. Paul |
Sri Pradip Kr. Choudhury
Sri Janardan Das '

Sri Satya Narain Kejriwal
Sri Lalit Mohan Kshetri
Sri Satyendra Pd. Deka
Sri Labanya Malla Barua

Sri Birendra Kr. Sarmia

Sri Kshirod Kr. Choudhury:
Sri Prafulla Ch. Gayan
Sri Madhab Lahkar
Sri Dalim Pathak

'Sri Jyotish Ch. Barman

Dr. Achyut Kr. Goswami Thakuria
Sri Mukul Ch. Bhuyan

'|Sri Hem K. Sarma

Sri Tarun Ch. Sarma
Sri Sanjib Ch. Chakraborty

* |Sri Kishanlal Agarwal

Sri Byomkesh Basu .
Sri Kiran Kr. Bhatra

Sri Nani Gopal Debroy
Sri Gopal Behari Das

i i v
o ] ADVOCATES
. -Sd Pabindra‘ Nath Sarma - {Sri Sujit Kr. Mazumdar Sri Joginder Singh AX.Md. Enamul Hoque
Sri Bharat Ch. Das * |Md. Fayezur Rahman Sri Vijoy Kumar Dewan  |Sri Tarun S. Lahkar =
" Sri Nirendra/Mohan Lahiri |Sri Hareswar Das Sri Dipak Ranjan Guha . |Sri Uttam Ch. Nath
- 8ri Trailokya Nath Phukan [Md. Harunar Rashid Sri Kamalesh Sarma Sri Baikuntha Sarma |
- Sri Nathmal Shaxma Sri Sailendra N. Medhi Sri Nabin Ch. Das Sri Hari Kanta Deka
. Sri Bishnu Kinkar Goswami |Sri Suresh Ch. Choudhury | Md. Danishur Rahman Sti Pramode Ch. Sarma Barua
Sri Madan Lal éax]atya Md. Junaid Ahmed Sri Chandi Charan Deka | Sri Mahesh Coomar Garodia
Sri Jyoti Prakash Bhattacharjee Sri Nagendra Nath Saikia | Sri Shyam Sunder Sharma |Sri Mani RamBora =
Sri szhorllal Jalh ' Sri Rohini Kr. Mazumdar Sri Bhubaneshwar Bujarbarua |Sri Jadav Ch. Deka
- Sri Pradyot Bljoy Das |Sri Dwijesh Ch. Choudhury |Sri Bishu Ranjan Dey Dr. Nalini Kanta Deka .
- Sri Sailendra K {Barua’ . |Sri Ramesh Ch. Kalita Sri Dulan Ch. Nath Syed Tkram Rasul
. 'Sti Bhairab Ch. Sarma’ Sri Anil Ratan Barthakur | Sri Bhargav Choudhury . - {Sri Jitendra Kr. Das . -
e ,"Sn Dilip Kru Ha%anka : Sri Alok Kumar Roy Sri Gokul Ch. Goswami ~ |Sri-Nirad Kr. Das - .
. -Md. Rahim Baksh : Sri Krishna Dewan - | Sri Ramawatar Sarma .. |Sri Shanti Lal Jain .
.S Suchendra Nath Bhuyan Sri Madhab Ch. Barua _ Sri Prabin Kumar Das ~ - |Sri Tara Ch. Majumder
" Sri Bansi Ram Das - |Sri Jatindra Mohan Choudhury | Sri Rabindra Nath Malakar |Sri Akon Ch, Saikia
" Sri BlrendrauKr »Choudhury Sri Rohini Kumar Das Sri Khagendra Ch. Mahanta |Sri Pradip Kr. Kalita -
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Sri Nilamoni Goswami
Sri Mahendra Ch. Kalita
Dr. Haren Das

Abdul Khaleque

Abdus Samad Choudhury
Sri Vikram Kr. Dewan
Md. Pajiruddin Ahmed
Sri Narayan Ch. Sarma
Sri Bhaben Bhushan Narzary
* Sri Krishna Sinha

Sri Jiten Dutta

Sri Hirendra N. Sarma
Sri Gopi N. Mahanta

Sri Lakshapati Sharma
Sri Pramoth Mohan Dastidar
'Sri Lakheswar Kataki
Sri Ramesh Kr. Jain
"Md. Barkat Ullah

Md. Samnur Ali
" Sri Gautam kr. Bhattacharyya
Sri Gunindra Nath Kakati
Sri Harekrishna Deka

Sri Durga K. Sharma

Sri Bhagaban Ch. Das
" Jonab Ali Ahmed
Sri Kanak Ch. Sut.
Md.Akdas Ali Mir

Sri Laksheswar Talukdar
Md.Julphikor Al
Sri Gurumoorthy Gopal ..

* " Sri Lohit Ch. Kalita

Sri Sailendra Nath Choudhury
Sri Ramadhar Lall
Md. Faiznur Ali
Sri Dhiren Barua
.Sni. Sailendra Kr. Barkataki
Sri Shyam Sundar Agarwal
Sri Ganesh Ch. Nath
'Sri Pradip Kr. Gogoi
Sri Pradip Khataniar
Sri Ramchandra Saikia
. Sri Chakradhar Goswami
Sri Bipin Ch. Deka
Sri Singeshwar p. Roy
Sri Paramananda Choudhury
Sri Ramlal Yadav
Sri Pranab Kr. Sarma
Ms. Kalpana Yadav
Sri Mahendra N. Das
Md.Nurul Islam '
"Sri Mridula Barkakaty
. Sri Nagen Barman
sri Dindayal Agarwala
Sri Kamal Agarwal
Md. Kashem Ali Sheikh
Md. Abdul Karim Ali
'Sri Tarun Sen Deka -
Sri Nilamani Sen Deka
‘Sri Balindra N. Sarma
- Sri Ramesh Kr. Jalan
Dr. Bimal Kumar Baishya
Sri Lohit Mahanta
Sri Dilip Kr. Das :
Sri Anil Kr. Bhattacharyya
Sri Bhabesh Ch. Talukdar

Sri Atul Ch. Sarma

Sri Dimbeswar Talukdar
Sri Joy Prakash Sharma
Sri Kishori Prasad Sarma
Md. Hamidur Rahman
Sri Kailash Chand Sikhwal
Sri Dilip Kumar Deka

Ms. Kuntala Deka

Sri Ram Chandra Sancheti
Sri Santosh Kr. Tewari

Sri Dip Barua

Sri Dayal Ch. Barman

Sri Bhairab Ch. Das

Sri Ajit Ch. Mahanta

Sri Martuz Ali Ahmed

Sri Brajendra N. Das

Sri Bhubaneswar Kalita
Sri Chandan Kumar Bhowmik
Sri Pulin Ch. Goswami

Sri Jogendralal Sarkar

Sri Atul Ch. Sarma

Sri Ramavtar Sharma

Ms. Ruma Bardoloi

Sri Ahmed Ali

Sri Balo Ram Hazarika
Sri Kamal Nayak

Sri Rajen Choudhury

Sri Jnan Chandra Nath

Sri Sarbannanda Kalita
Sri Baikuntha Nath Thakuria
Sri Dharanidhar Neog

Sri Ram Kumar Seal

Sri Himangshu Das

Sri Rizwanur Rahman

Sri Badan Ch. Barua

Sni Jyoti Prasad Bora

Sri Rabindra P, Singh

'{Sri Dilip Kr. Mahanta

Sri Bhubaneswar Sarma
Sri Sukumar Sarma .

Sri Abdul Sattar

Sri Arabindra Kalita

Mrs. Niva Sarma Thakuria
Sri Girin Das

Sri Dandi Nath Choudhury
Sri Mazmal Hoque

Sri Kalpana Bhagawati
Sri Gautam Ch. Kalita

Sri Narendra Nath Karmakar
Sri Ashok Kr. Jain

Sri Soneswar Das

Sri Amar Chandra Bora
Md. Ziaul Kamar

Md. Shirazul H. Saikia

Sri Karuna K. Barman

Sri Nivedita Borgohain

Sri Dhananjoy Saha

Sri Manoranjan Das

Sri Banti Chaudhury Kakati

_|Ms. Minati Saikia

Sri Pradip Sen Deka
Sri Billal Hussain
Sri Pritam K. Nag
Sri Sushil K. Das

Sri Rabindra Nath Mazumdar

Ms. Anjali Das )

Sri Hemendra Kr. Goswami
Sri Bijan Kr. Mahajan

Sri Amrit Kr. Phukan

Sri Jagadish Sharma

Sri Baharul Islam

Sri Kamaleswar Barman
Sri Hashibur Rahman

Sri Padmadhar Upadhyaya
Ms. Renuka Kakati

Sri Pradip Kr. Sarma

Sri Sanjib Kr. Choudhury
Sri Pankaj Kr. Barman

Sri Ritumoni Bora

Sri Brajendra Kr. Talukdar
Sri Gobinda Lal

Sri Ashok Kr. Bora

Sni Jitendra Nath Barman
Sri Tarun Ch. Chutia

Sri Bhaskarjyoti Dutta

Sri Pabitrapran Saikia

Ms. Aparna Neog
Bharadwaj Sri Mrinal Choudhury
Sri Monomohan Talukdar
Sri Paresh Ch. Mazumdar
Sri Dhiren Kalita

Md. Nakibur Zaman

Sri Satya Narayan Devnath
Sri Bhupen Ch. Bhattacharya
Sri Jyotsnamoyee Choudhury
Sri Swarifa Aftab Saikia
Ms. Padumi Talukdar

Sri Mahendra Kr. Jain

Sri Chandra Kanta Talukdar
Sri Naren Sarma

Sri Thaneswar Sarma
Ms. Rekhashree Das

Sri Singhanad Choudhuiy

Md. Sikdar Abul Kashem
Md. Ashan Ali

Md. Zakir Hussain

Sri Dhananjay Bayan

Sri Rajdeep Kr. Saikia
Suchandra N. Kalita

Sri Ratna K. Malakar

Sri Biraj Kr. Chaudhury
Md. Joshimuddin Ahmed
Md. Aftab Alam

Sri Tapan Kumar Das
Md. Sazzad Zahir

Sri Sailendra Das

Sri Kumud Kr. Singh

Sri Keshab Kr. Barua

Sri Paresh Ch. Roymedhi
Quazi Syed Kutubuddin
Sri Achinta Sharma

Sri Mahesh Ch. Das

Sri Nabasish Chakrabarty
Sri Kedar Prasad Maheswari
Md. Nazimuddin Ahmed
Md. Mokibor Rahman
Sri Mrinal Kr. Choudhury
Sri Chinmoy Choudhury
Sri Binod Kumar Jain

Sni Trailokys Das

Ms. Ruprekha Sarma™
Dr. Pabitra Kr. Choudhury
Sri Nirmali Choudhury

Ms. Suprity Brahma Chowdhbury
Sri Panchananda Bhatta
Sri Dulal Ch. Kath Hazarika
Sri Dileep Kr. Kothari

Ms. Madhuri Singh

Sri Jai Ram Giri

Sri Subrata Roy . -

Sri Ranu Pathak Borah
Sri Arundhati Baruah

Sri Debabrata Saha

Sri Santwana Choudhury
Sri Pranati Talukdar

Sri Rama Sarkar

Sri Shefali Das

Sri Anjana Gogoi

Sri Paresh Kalita

Sri Rudra Hazarika

Sri Sikha Devi

Sri Rajeswar Sarma

Sri Satyen Sarma

Sri Sunil Kumar Jain

Sri Ujjal Bhuyan

"|Sri Stuti Deka Barua

Sri Angsuman Chakraborti
Sri Bhabani Charan Sarma
Sri Rina Bhattacharyya
Sri Jyotirmay Roy . '
Sri Ashim Kr. Barua

Syed Imdad Rasul

Sri Sudama Chouhan ~ -
Sri Nekib Ullah

~ |Sri Jayanta Kr. Misra

Sri Kalyan Bhattacharyya
Sri Malabika Talukdar

Sri Ranjit Kr. Bhuyan

Sri Basdeo Prasad
Sri Hiralal Talukdar

Sri Santanu Bharali

Sri Santanu Sen

Sri Matilal Dutta

Sri Vijoy Kr. Chopra

Sri Sanjit Shil

Sri Biraj Mohan Chakraborty
Sri Gopal Ch. Deka

Sri Dilip Kumar Nath

Sri Sanjeev Kumar Lahkar
Sri Satya Bharali

Sri Tarini Kumar Das - .
Sri Pallab Kataki

Sri Krishna Pathak

Sri Giyasuddin Ahmad .
Sri Altaf H. Mullah -
Sri Narendra Nath Jha
Sri Subrata Debthakur

Sri Anowara Begum

Sri Jawahar Singh

Sri Shyem Kr. Singh
Sri Ranjit Choudhury

Sri Hironmoy Karmakar
Sri Dilip Kr. Jain (1)

Sri Dilip Kr. Choudhury

Sri Ujjwal Das
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Sri Subfash Ch. Keyal Sri Anowara Begam Sri Alaka Devi Miss Sabina Yasmin
Sri Makib Talukdar Sri Sunil Agarwal Sri Narayan Chandra Das |Sri Kalyan R Surana
Sri Binod Kr, Bora Miss Neera Devi Goswami | Sri Dulal Talukdar Sri Kamini Sarma
Md. Jyotsna Ali Sri Gopal Chokhani Sri Rita Das Sri Nibedita Tamuly Nath
Snt Masud Ali Sri Nava kumar Kalita Sri Tulu Devee Sri Kabita Pathak Ojah
Sri Kalyan Choudhury Sri Nripen Mazumdar Sri Maman Deka Sri Lina Barua
Sri Pradip Kr. Konwar Sri Banani Naha Miss Anjali Das (2) Smti Eva Kakoti
Sri Girindra Kr. Thakuria  (Sri Anjana Dutta Sri Harendra Nath Thakuria |Sri Farida Begum
~ Sri Amitav Thakuria Sri Juri Devi Sri Alpana Devi Sri Tilak Rajbanshi
Sri Bijan Kalita ' Syeda Ilma.Ara Begum Ms. Jarina Haque Choudhury |Sri Manorama Kumari
Sri Tankeswar Deka Sri Pranab Talukdar Ila Das - ' Md Khalilur Rahman
Sri Jakir Ojah Sri Bhikhari Jha Sri Pranjit Talukdar Sri Nayan Shankar Barua
Sri Bhuban Ch. Barooah  |Sri Hiralal Maurya Md. Deraj Khan - |Sti Joy Prakash Chauhan
Sri Mumtaz Begum Sri Manik Ali Ahmed Sri Anita Sharma - Miss Rumi Devi "
Ms. Bijoy Lakshmi Talukdar|Sri Pompa Chakrabarty Md Arfan Ali Mrs. Aparajita Sarma
Sti Gokul Kr. Medhi Md. Abu Alfarid Begum Raushan Ara Sultana  [Syeda Mehbuba Rahman
- Sri Sadhan Kalita Sri Tara Prasad Mazumdar | Sri Nripen Ch. Das Sri Krishna Das -
Sri Jagat Barua - Sri Parag Kanti Dutta Sri Sashin Ch. Nath Sri Akkas Uddin Ahmed
Sri Krishna N. Sharma Mrs. Tarifa Begum Sri Pankaj Kr. Poddar  |Sri Lalan Prasad Thakuria
~ 8ri Madhab P. Sarma Mrs. Niranda Dutta Sarma | Sri Jagadish Thakuria Sri Zakiror Rahman
Md. Aminul Ahmed Sri Paramesh Ch. Das Sri Bhupen Mazumdar Sri Ananta Ram Medhi
Sri Kula Prasad Gogoi Smti. Arna Das Sri Ashish Kr Dey Sri Bimal Kr. Das
Sri Baharun Saikia Md. Kuddus Sri Puranjoy Barua Sri Anju Ara Begum
Sri Dilip P. Datta Sri Murari Pandit Sri Debajit Bhattacharyya |Sri Himadri Mali Rajbonshi
Sri Hemanta Kr. Saikia Sri Bhaskar Kumar Das Sri Rishiraj Sarma Sri Ranjana Thakuria
Sri Dipak Kr. Das Sri Tilak Chandra Thakuria |Sri Shyam Barua - |Sri Makibul Haque
Sri Golok Ch. Kalita Sri Narendra N. Deka Sri Padma Lochan Das Sri Jogesh Bhattacharya
Sri Soneswar Barman ~ |Dr. Bishnu Pr. Chaudhury | Sri Simanta Deka ~ Sri Chandra Kr. Nath
Sri Mina Ram Bharali Sri Dipa Rani Deka Sri Sanjoy Sarma Sri Biraj Kr. Dutta
“+{. " Sri Debajit Kr. Sarma Sri Prasanta Kr. Deka Sri Robin Kr. Medhi Sri Pratim Kr. Chakraborty
<11~ Sri Madhab Ch. Kalita  |Sri Al-Morjia Sultana Sri Rupjyoti Das Sri Alal Uddin Ahmed -
Sri Sondeep Deb Roy Sri Dilip Kr. Jain (2) Sri Anamika Gupta Miss Lipika Kalita -~
Sri Juri Sarma Sri Bhabesh Barman Sri Nanima Das Sri Prahlad Kr Brahma
-8ri Jayanta Sarma ~ |Sri Motin Ud-din Ahmed | Sri Malabika Talukdar (2) |Sri Biswajit Bhattachryya
- Sri Dilip Kr. Barman Sri Biplab Kr. Sarma Sri Ashit Biswas Sri Dipok Kr. Kalita
. Sri Pranab Kalita Sri Sushil Kr. Singh Sri Achyut Kr. Bharali Sri Satya Narayan Nath
- Sri Hiranmoyee Sarma Sri Debjani Seal Sri Dinesh Agarwal Miss Lalita Bora '
~ Sri Anjali Sarma * [Sri Parashmani Devi . Sri Gajanand Sahewalla  |Sri-Sana Chowba Singha
~ Sri Aparna Devi Goswami |Sri Manju Dutta Sri Apurba Kr. Sarma Md Abubakkar Siddique
- Sri Amal Kr. Barua Sri Kailash Ch. Sarma Sri Cittaranjan Barman Sri Rumi Kumari Kalita
" ‘Ms. Indira Kaur * Sri Pallavi Barua Sri Anyj Sinha Roy Sri Dhiren Das
Sri Narayan Ch. Kalita Sri Ajungla Aier Sri Tutumoni Dev Goswami |Sri Dipak Kr. Barua
Sri Sabita Bhuyan Sri Manju Deka Sri Dilip Ch. Kalita Sri Shikha Rani Das
Sri Ganesh Ch. Das Ahmed Nekibuez Zaman | Sri Gitanjali Sarma Sri Rita Joshi
Miss Jonali Deka Ms. Eva Saikia Mrs. Anita Roy Md. Ramjan Ali Ahmed
Sri Dilip Kr. Borah Sri-Pranati B. Hatikakoti Miss Nabasmita Gogoi Sri Chandra Mohan Das
Shah Syed Sarmadur Rahman |Sri Trailokya Gohain Barua | Sri Bidyut Rajkhowa Sri Bhaben Chandra Kalita
* Sri Hirak Kr. Baruah Sri Sabitri Das Barua Sri Nilayananda Dutta Miss Archana Das
Sri Islamuddin Ahmed Sri Nalini Kanta Sarma Barua| Sri Gitika Medhi Md Baharul Islam’
Sri Jayanta Kr. Das SriTailendra Nath Das Sri Dinesh Ch Kalita Mrs. Pranita Pathak
. Md. Fajal Ali+ Sri Hemanta Kr. Das Sri Pranab Chakrabarty Miss Rajita Sarma
- 'Miss Indrani Chetia Md. Rekibuddin Ahmed - [Sri Santanu Bhattacharyya |Sri Abani Deka
Sri Rohini S. Baruah Md. Jiaur Rahman Sri Kanhaya Lal Gaupta  {Sri Mahesh Kr. Sah
Ms. Archana Kri; Das Mrs. Babita Dutta Das Sri Mitali Gogoi - [Miss Jaya Singh
Sri Jagadish Ch. Gaur -~ [Sri Utpal Das Sri Manash Pratim Barua  (Miss Jyotsna Mudoi
Sri Kamini Kamal Bhuyan |Miss Manjuli Dev , Sri Biraj Sarma Sri Kushamani Nath
.~ 'Sri Chandana Sengupta Sri Runu Kumar Barua“ Sri Satyajeet Sarma Miss Ivalina Deka
~Sri Bhaskarjyoti Das - Sri Bibekananda Das Sri Pranab Talukdar Sri Prabal Kataki.
Sri Jeuti Choudhury Sri Rubul Buragohain Sri Shyamal Kamal Paul  |Sri Jatin Kalita_
Sri Mrinal Kalita - Sri Ugra Kanta Thakuria | Sri Gautam Bikash Das  |Sri Rina Sarkar
Sri Bhaskar Dev Konwar |Sri Krishna Kanta Mahanta |Sri Sushanta Das Sri Sukhbindar Kaur
Sri Krishna Kant Mour Sri Bhikham Chand Agarwal | Miss Aparna Dev Sri Archana Dutta
Sri Prakash Sarmah Sri Brajendra Mohan Choudhury | Sri Banasree Neog Deka | Sri Kalpana Deka
Sri Suresh Kr. Bhatra Miss Swagata Das Sri Zehadul Islam Ansari  |Sri Jeuti Kalita
Sri Pushpa Prashad Das Sri Onkarmal Mahesree Sri Lutfur Rahman Sri Nirmal Sarma
‘* L_Jyeniamy Saemmtd os.n @ArUAU
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Syed Majnuru-ddin Ahmed
Sri Najrul Islam Chaudhury
Sri Abhijit Kalita

-Sri Pankaj Kr. Sarma

Sri Punya Lata Sarma
Sri Lakhimoni Saikia
Sri Monoranjan Das (2)
Mrs Meera Hazarika Bora
Miss Mira Kalita -

Sri Reshma Begum

Sri Priti Rekha Barua
Sri Abdul Mannaf

Sri Sankar Kumar Das
Sri Sewali Kalita

Sri Swapna Devi

Sri Chayanika Devi
Sri Hemanta Kr. Sarma
Miss Bhabani Deka = .

- Sri Mitali Das
- Sri Anita Medhi

Sri Sushil Kr. Sarma

- Sri Bishnu Prasad Kumar
" Md. Rafiqur Rahman -
Sri Nageswar Das’
~ Abida Rahman Hazarika

Md. Shajahan Ahmed

* ‘Md. Abdus Sabur Akand
.~ Bomali Bordoloi

Sri Anjan Kumar Das
Ranjana ‘Baishya .
Md. Akbar Ali Ahmed -
Sri Hirumani Sarma

Sri Dwipen Das -
Manju Bardoloi

Md. Abdul Basir

Md. Aftab Ali

Sri Madan Talukdar

Sri Sanjeev Benarjee
Sri Amab Jan Deka

Sri Mrigen Das

Sri Prasanta Khataniar -

Madhusmita Goswami
Sri Purna Ch. Sarma

Sri Dhrubajyoti Sarma
Miss Hira Devi

Sri Sarbeswar Deka
Miss Shewali Das

Miss Jahanara Begum
Sri Anjan Kumar Nath
Miss Ashma Barbhuyan
Sri Muruli Dhar Deka
Sri Bhupen Ch. Thakuria
Sri Ranjit Kr. Sarma

Sri Kush Ram Bora

Sri Sisir Kumar Sarma
Sri Bijoy Kumar Barman
Sri Sheeladitya

Miss Mina Mahanta
Mrs Anupama Roy
Miss [jumoni Thakuria
Sri Pranab Choudbury
Sri Rakesh Kumar Mour
Anuradha Das

Miss Juri Kalita

Srilndu Bhushan Kakati
Miss.Krishnasmita Nath
Sri Manash Garodia

Sri Gungoon Talukdar

.| Miss Priti Rekha Devi

Miss Geetima Choudhury
Sri Mukul Chandra Talukdar
Miss Mira Bhattacharya
Sri Nira Devi

Sri Suresh Singh Yadav
Sri Benudhar Nath

Miss Manju Bharali

Mrs. Sangita Devi
Miss. Santana Mudoi
Mrs. Hira Das

Sri Ritu Raj Baishya Saud
Md Hazrat Bhuyan

Sri Bijan Kr. Das

‘Mrs. Reema Chakraborty

Sri Khanindra Mazumdar
Sri Dhiraj Kr. Gupta

Sri Hitesh Rajbongshi

Sri Paresh Chandra Deka
Sri Biswa Jyoti Khataniar
Miss Neeta Talukdar

Sri Sisir Kumar Kakati
Sri Kumaresh Das
Merina Khan

Barasa Deka

Sri Mahananda Sarma
Talat Hamid Hazarika
Pragati Das

Jitamani Devi

Sri Utpal Pathak

Miss Farida Ahmed Bhuyan
Sri Chandan Kumar Barua
Trishna Kalita

Mrs. Nawanita Das Barman|
Sri Partha Chaudhury
Miss Nandita Deka
Miss Gita Barua

Sri Sanjib Kumar Jain
Sri Doli Medhi

Md Ritazuddin Ahmed

Miss Murchana Sarma
Miss Rakhi Pathak
Parul Das

Sri Bijoy Das

Miss Bini Bhattacharyya
Miss Binita Kshetry

Sri Dipika Sarma

Miss Helen Das

Sri Kaushik Deka
Manima Goswami
Mrs. Kabita Kalita

Sri Arup Jyoti Rajkhowa
Imdad Ahmed

Sri Dipu Barman

Miss Niyati Kalita

Sri Hemen Nath -

Sri Trailokya Baishya

| Sri Tridib Ranjan Das

Sri Utpal Das

Sri Jatindra Nath Neog
Pratibha Deka _
Sri Manmohan Talukdar (2)
Jaisri Talukdar

Sri Minakshi Talukdar

Sri Bikram Sarma

Sri Gopi Kanta Medhi

Sri Baijayanti Barpatra Gohai
Sri Karabi Choudhury

Md. Sabedul Islam Ahmed
Sri Simanta Deka (2) .

Md. Jakir Hussain Khan
Sri Srabani Das

Sri Pranati Das

Sultan Sahidur Rahman
Mridusmita Haloi
Afsaruddin Choudhury

Sri Ashit Baran Roy -
Utpal Kumar Kalita

" | Miss Jahnabi Das

Anup Qjah - .

Sri Krishna Brahma
Basabi Das . '

Sri Ram Babu Sah

Sri Anjan Jyoti Baishya
Sri Ganesj Pegu

Aparajita Bhuyan
Biswajit Kumar Das

Miss Tanusree Roy
Chandana Das

Miss Manika Konwar
Jyoti Das

Sri Samar Das

Miss Sima Rani Dey

Sri Dhirendra Nath Kumar
Sri Basanta Kumar Sarma
Sri Bibekananda Deka

' Lawyers’ Association, Gauhati ﬂ‘
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o T :.;;’G';UWAHATI BENCH::: GUWAHATI

0.A.NO.22 of 2004

- A

Humeshwar Kurmi & Others
- ‘..Vs-
Union of India & Others.

In the mater of :
Written Statements submitted by

the respondents.

The respondents beg to submit a
brief history of the case which
may be treated as a part of the

written statement.

(BRIEF HISTORY OF THE CASE)

Shri Humeshwar Kurmi & 5 others Group ‘C’ & ‘D’(Non-
ministerial) Para Medical employees posted at Training Centre, SSB,
Salonibari, 1.G. HeadQuarters, Tezpur have filed an O.A. in C.A.T.Guwahati
praying that the applicants should be authorized Patient Care Allowance with
effect from their respective date of joining in service as has been granted to
other similarly situated persons. The Hospital Patient Care Allowance/Patient
Care Allowance was sanctioned by the Ministry of Health and Family Welfare
to the Group ‘C’ & ‘D’ (Non-Ministerial). Hospital employees in Central
Government and Hospitals under the Dethi Admn. w.e.f.01.12.87. This facility
was extended to Non-Ministerial Group ‘C’ & ‘D’ employees in similarly
placed Hospital/Dispensaries in CPMG later on w.e.f. 08.09.2000. The SSB
has been transferred from the Admn.control of Cabinet Secretariat to MHA
w.e.£.15.01.2001 and after discharging duties as a Border Guarding Force and
establishment of various units on the Indo Nepal Border, the proposal
regarding establishment of Base Hospitals/M.LRooms is in process.

_ Rpspector Geperal
Frontier Head Quater

Sashestra Secuks Bal, (M1is)

Guwehati
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PARAWISE COMMENTS :

1. That with regard to the therﬁent made in para.l, of the

application the respondents beg to state that the allegation leveled by the
applicants of illegal and arbitary action on part of respondents are not true as

- per facts of the case. In fact the Hospital patient Care Allowance/Patient Care

Allowance was sanctioned by the Ministry of Health and Family Welfare to
the Groilp ‘C & ‘D’ (non-ministerial Hospital employees in Central
Government and Hospitals under Delhi administration w.e.£.01.12.87). As the

same was not meant for the SSB para medical staff hence the said allowance

could not be made app]iczible to them. However, a proposal for scope of
extending the same to the concerned SSB para medical staff is in process and
as and when final administrative decision on the same is received from the

concerned Ministry further action will be initiated accordingly.

2. That with regard to paras 2 & 3, of the application the

respondents beg to offer no comments.

3. A That with regard to the statement made in para 4 (i), of the

application the respondents beg to state that it is matter of record.

4. That with regard to the statement made in para 4 (i), of the
applicaﬁon the respondents beg to state that calls for no reply on behalf of the
Respondents.

5. That with regard to the statement'made in para 4(iii), of the
application the respondents beg to state the Administrative control of SSB has
been transferred from Cabinet Sebretariat to Ministry of Home Affairs with
effect from 15.1.2001 and not 2002 as stated by the applicants. '

6. That with regard to para 4(iv), of the application thé
respondents beg to state that same as para 1 is reiterated here for the sake of

brevity.
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7> That with regard to the statement made in para 4 (v), of the
application the respondents beg to State that admitted to the extent that the
Hospital Patient Care Allowance/Patient Care Allowance is admissible in
Central Govt. Hospital/Dispensaries under C.G.H.S. w.ef 1.12.1987.
However the facility of said allowance has been extended to the similarly
placed staff w.e.f.-8.9.2000 in CPOs like ITBP, BSF, CRPF & Assam Rifles
later on vide Annexure — ‘A’. The proposal for authorization of Hospitai
Patient Care Allowance to Para-Medical Staff in SSB is also under process
and decision is yet to be taken on the issue by the Competent Authority,

8. That with regard to the statement made in para 4(vi), of the
application the respondents beg to state that rela'ting issued of deterioration of
health dué to transmission/contagion of a disease and other risky factors for
want of Hospital Care Allowance/Patient Care Allowance by the petitioners is
baseless and without having account of varacity as all the concerned
employees of SSB in the Para Medical side cadre to which the present
petitioners belong are serving in clean and ﬁcalthy conditions. It is not only the
SSB Para Medical Staff that are working in isolation there but all personnel of
SSB are deployed alongwith the Para Medical Staff and every care is taken for
the Welfare of the personnel. However, proposal for award of said allowances

is under process and decision is yet to be taken on the issue.

9. That with regard to the statement made in para 4(vii) of the

application the respondents beg to state that an allowance does not

automatically gets authorization to a particular organization. It has to be duly

“processed and unless and until the same is allowed/approved the same cannot

. be granted to the individuals. The applicant by annexing Annexure ‘E’ to the

O.A. are themselves clear on the issue of processing of the case by the
Respondents. At least some time is required to process the case and obtain an
Administrative decision of the competent authority.

As on date the OA of the applicants is premature as final decision on the

authorization of Hospital Patient Care Allowance is yet to be arrived at.

_ Unepector Gevera]
Frontler H:.d Qua. 12t
Sashastra Secnd, byl (M)
Guwabi.
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10. That with regard to the statement made in paras 4 (viil) & (ix),
of the appﬁcaﬁon the respondents beg to state that on receipt of
representatlons from the officials of the para medical cadre of SSB the matter
regardmg authorization of Hospital Patient Care Allowance /Patient Care
Allowance to the Para Medical Cadre is being processed by the Department

and a decision is yet to be artived at.

11. That with regard to the statement made in para 4 (x), of the
application the respondents beg to state that in reply to this para has already
been furnished in Para 4(vii) of the O.A. and the same is reiterated here for the
sake of breviiy.

12. That with regard to the statement made in para 4(xi), of the
application the respondents beg to state that the O.A. No. 1245/1994 quoted
by the applicant does not pertains to SSB Department to which the applicants
belong hence .question of implementing the judgement as aforesaid does not
arise. However, the subject of the allowances under reference is under active
process for obtaining decision of the competent authority which is ]:ikely to

consume some time as examination at various stages is to be undertaken.

13. That with regard to paras 4(xii) (xii) & (xiv) of the application
the respondents beg to state that same as para 4(v) and 4(vii).

14. That with regard to the statement made in para 5(1), of the
application the respondents beg to state that the allegation of the applicants
that they have been denied the facility of Hospital Patient Care
Allowance/Patient Care Allowance is baseless as proposal for grant of
Hospital Péﬁent Care Allowance/‘Paticnt Care Allowance to cligible
Group ‘C’ & ‘D’ employees working in SSB vHospitals/M.I. Rooms is already
under consideration. The said allowance can be authorized to them only after

the approval of Ministry of Home Affairs/Ministry of Finance.

15.  That with regard to paras 5(I) & (1), of the application the

respondents beg to state that same as paras 4(V) and 4 (vi).

'

Ynspector Geners)
Frontler Head QU itf

Bashestea Secade Bal, (vida)
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16. That with regard to the statement made in para 6, of the

~ application the respondents beg to state that the matter is already under

process with the competent authority and as and when the matter is finalized

same will be intimated to the applicants accordingly. As now the O.A. is

premature.

17. That with regard to the statement made in para 7, of the
‘application the respondents beg to state that calls for no reply being matter of
record.

18. That with regard to the statement made in para 8, of the

application, the ,rcspondents beg to state that as the orders of Ministry of
Health Family Welfare relating to grant of Hospital Patient Care Allowance

“have not so far been extended to SSB Para medical staff by the Government,

their claim for grant of the Hospital Patient Care Allowance/Patient Care
Allowance w.c.f. joining in SSB is not justified and liable to be rejected.
However, as the matter is already under process the applicants should await

decision of the competent authority.

19. Th’at‘with regard to the statement made in paras 9 to 12, of the

application the respondents beg to state that calls for no reply being matter of
record. In the light of the foregoing submissions it is prayed that the instant

0.A. be dismissed being premature as the matter is still under process and no

* final decision has beén arrived at.

V=

e .. . Unspector Genera]
Verificationgepijer-Head Quaitar
Sashastta Secudg Bsl, (M1 4)

Guwahati



ST

L T A-S- Negc, +, Inspector General,
Frontier Headquarters, SSB, Guwahati Uzanbazar, Assam, do hereby verify

that the statements made in paragraph to

of the written statement are true to0 my knowledge, those made in paragraphs

to being matter of records are true to my

information derived therefrom which I believe to be true and those made in the
rest ars humble submissions before the Hon’ble Tribunal. I have not

suppressed any material facts.

And1 signéd this verification on this ? th day of A'Af(fzom,

at Guwahati.

"
a[gen-

‘Deponent

' . ' ' A Generdl
/ ;\LDL‘( 2R ' Frontler Head Quaiter
"92%“’}' Og\“)? Sashastra Secida Bal, {MHAa)
et

Guwabhati
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